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ORDER

T.C.P. NO. 72l397-3gg/CLB/ MB/ MAH/2010

1. The Learned Representatives for both sides are present.

2. A Repoft along with extra copies of Shrinivas M. Kini and Company is

on record. The Registry is directed to give a copy of the Report to

the respective parties on due Application.

3. The Registry is also directed to issue a letter to the Auditor M/s

Bhansali & Jhaveri informing the contents of the Order dated

08.02.2017 and submit the Report on or before 15.04.20t7.

4. The Report from the valuer Mr. Avinash Acharya has not been

submitted so far. The concerned parties are directed to furnish the

relevant information to Mr. Acharya. Mr. Avinash Acharya is directed

to submit the Repoft on or before L5.04.20t7.

5. Since the relevant reports are awaited, therefore, the matter is now

listed for hearing on 28.04.201.7. Date is communicated to both

the Parties. 
M.K. Shrawat

Dated: 15.03.2017 Member (Judicial)
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